363 Const.(Amdt.) Bill

MR. DEPUTY SPEAKER: The question
is:

“That leave be granted to intro-
duce a Bill to provide for banning
of migration of doctors and
engineers to foreign countries.”

The motion was adopted.

SHRIMAT!I BASAVARAJESWARI: |
introduce the Bill.

15.02 hrs.

DECLARATION AND PUBLIC SCRUT-
INY OF ASSETS OF CITIZENS BiLL

SHRI THAMPAN THOMAS (Mavelik-
ara): | beg to move for leave to introduce a
Bill to provide for declaration and public
scrutiny of assets by individuals and for
matters connected therewith.

MR. DEPUTY-SPEAKER: The question
is:

“That leave be granted to intro-
duce a Bill to provide for declara-
tion and public scrutiny of assets
by individuals and for matters
connected therewith.”

The motion was adopted.

SHRI THAMPAN THOMAS: | introduce
the Bill.

CONSTITUTION (AMENDMENT) BILL®
(Amendment of Article 78)

SHRI SHANTARAM NAIK (Panaji): |
beg to move for leave to introduce a Bill
further to amend the Constitution of india.

MR. DEPUTY-SPEAKER: The question
is:

“That leave be granted to intro-

AUGUST 14, 1987

Taking over of Rel. 364
Places & Ban of
Schools etc. on com,
lines Bill
duce a Bill further to amena the
Caonstitution of India”.

The motion was adopted.

SHRI SHANTARAM NAIK: | introduce
the Bill.

15.03 hrs.

PREVENTION OF COMMUNAL RIOTS
BILL"

SHAI H.N. NANJE GOWDA (Assam): |
beg to move for leave to introduce a Bill to
provide for deterrent punishment to those
persons who are involved in a communal
riots or who preach communalism.

MR. DEPUTY-SPEAKER: The question
is:

“That leave be granted to intro-
duce a Bill to provide for deter-
rent punishment to those
persons who are involved in com-
munal riots or who preach
communalism”.

The motiorr was adopted.

SHRI H.N. NANJE GOWDA: | introduce
the Bill.

TAKING OVER OF RELIGIOUS PLA-

CES AND BANNING OF SCHOOLS/

UNIVERSITIES SET UP ON COMMUNAL
LINES BILL"®

SHRI H.N. NANJE GOWDA (Assam): |
beg to move for leave to introduce a Bill to
provide for the taking over of such reli-
gious places as are being misused and
banning of schools/ universities set up on
communal lines.

MR DEPUTY SPEAKER: The question
is:

“That leave be granted to intro-
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